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(3ee Rule & of Tamil Nadun Minor Minersl Cancession Rules, 1929)
Mmmwm AWAY MINOR
MINERALS BY PRIVATE PERSONS,

THIS mﬁ;nn’:u MADE THIS 4 » ““day of f.:ff.:m 2006 berwesn
the “Governor of Tamil Nado (hereinafter referred to as = the lessor = which
expression shall where the context so admits inelude hi# siccessors in office amd
nesigng) on tho-goe pent and Thine K.Selvakumar 8/o.8, Kendasany, resithig ar
197, Eﬂhulltﬁﬂui‘iqlﬁ, LLC. Colony, Salem-4, Salem Taluk, Sslem Distict
(hereinafter called HJ':%TL'H.;\-: " which expression shall where the vontexi so
sdmits include biy heirs, sxoculoey, wdministintors, Togil iepronsalatives and

aszigns) of other part
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WHEREAS the lessee has applivd to/ias betn the successhil bidded in o
public suction conducled by the Government of Tomil Nadu (hereinafter roferred
1o 98 * the Government * for u 1225 of lands in the Tendec-cum-wuction in Salem
Dristrict for the purpose of mining for Roughstone, Cutstone, Chakleni, Telly snd
has deposited with the Collector of Selem Distriot the sum of Rl 02,700/
remitied st State Bank of ludia, Salew on 18-B-2006 as securnity fon fbe doe and
faithfol performance by the ledxes of the covenants and conditions om the part of
lezgee horeinafter contarned.

AND WHEREAS the lessor has sgreed to grant the lessee, » lease of ibe
luncds and p.ru—nim Here in after described,

{54 17
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NOW THESE | 4 _ E33 u1 follows:-
1. The lessor berel 1y Geamises to the lessze all those sevenl piccos o parcels

of tand situats in the Village of M asinsickenpatty in the sub- registration distriet of
Ayolbispattanam in the State of Tamil Nadu being more particularty deseribed in
the schedule hmuiut writlen and delineated in map or plan herenntn annsyed
and therein coloured. -

2. There II‘#WI-TI the said demise and for the purposek thereol the
liberties following:-

{1) Te gﬂm Celstone, Chakkyi and Ielly from the suid demized
pieces of tand.

i1po aforeszid to use any water i or undor tho said demmisad

e x

pieces of land wnd o divert the sime ad o make orF construcl any waler courses
"‘.‘."';.'-'.' 5 - W i .

or peads so, however, that nothing shall be done in the exercise of this autherity

which shall iuterfers with the rights of any sdjoining owners or tsaams of the

lessor tn nmﬂjﬂ-'ld_l waler, . .

COLLECTOR
SALEM




(R ] Gﬂm’ﬂ]r'lﬁ do all things which shall be cosvenient or macessmy for
getting the jtmﬁtuh Cutxione, Chakkai and lelly and materals hevelry
suihiorized o hlﬂ:tﬁ:lmwm and disposing thereaf a3 sforesnid.

3. There are excepted from and reserved to the lessor oul of this demisc-

(1) All esrth minerals and other mbstsnces not hersinbefore exprocsh
suthorized 1o bz gol ffom tha demiscd lands by the lossor.

(2) Liberly for the lessar or ather persans suthanized by bam to seared for

work. get. carry awey and dispess of the excepted minerals and other substances
and [on such purposes to huve the right of ingress. opress and ragress oves the sand
demiged pieces of lands aod to make erect and use all pits, mackinery, buildings,
ronds anc other necegsary warks and coovenizncer provided that the rights berely
reserved shall be enercived in such 4 way ox 1o cause 2w little pbatrieton as
possible io e fesiee in the use snd enjoyment of his rights hereunder and et
reasomable mﬁiﬂﬂ! for demages caused by any such obstruction shall be
paid 1o the lessee the smount thereof in ihe case of difference 1o be saitlod by
srbitration us hereinafles providsed.

m‘]ﬂ.ﬂ‘t
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5.
i, The said premizes shall be held by the lessee for the term of ten years
from the 22medday of Saptevioas 2006 1o the KIS day of SepEnaen s
which shall howéaver be determinable as hercinafter provided.

The lessee bas remitied the one time leaze amount for the ten yeare [ease
period Re. 1027000/ and Area Assessment for the ten years lesss period
Rs. 3,000/-,

5. The lessee ib:lil pay during the zaid term, the land asscssment the cess

and seigniorage fee or dead rent whichever is erester, for the minerals removed of
consumed at the rates presoribed from time to time in A ppendix-T

(1) The =aid sssegsment and cess amounting to Rs. NIL /- shall be paid
without any deduction on the duy of 31* December on every year in advance.

(2) The suid Seigniorage foe of Rs. 90/-(Rupees Ninety only) per unit of
Roughstone, Cutstone, Chakkai and Jelly shall be paid before the same is removed
from (he said domised picces of land.
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' Provided ﬂil-ﬂ&:ﬁigmmga fee shall be tovied ot the rites fixed by the
Govenment from time to time.

6. The lessee hareby covenauts with the lessor as follows:.
(1) To puy the assessment,

cess wnd seigniorage foe of desd rent whichevs

is greater, an the days and in the manger aforeszaid.
(2) To bear, pay ing discharge ull existing
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convegient part of the said demised piove of land until the land from which it bas
been removed ig aguin restored to a state, 6t for eullivation az hereinafter
provided. -
(4) To Eﬁ‘gﬂhﬂh’ fence off the same demired pieces of lond from the
adjoining lendswnd to_keep the fencos in good repairs and condition.

{5)Not to assign underlel or part with the possession of the demized
premises or any parl thercofl withont the wrtten consenl of the leasor first
obtainad |

(6) Afier working out any part B the swid demised pioces of land forthwith
to level the nmf:n!‘mpht: the surface soil theréaf amf slope the edges where
necessary o 18 to afford convenient connection with the adjoining lind.

K-S A -t

LESSEE. COLLECTOR




(7} That lﬁﬁﬂqﬂ shall keep correct scoounts in such form us the Collector
shall from Gme to flime require and direot showing ihe quuntities and other
particulars of the mineral obtained by the lessce from the said lands and 5ls0 the
sumber of persons siiployed in carrying on the said miming operations thersin
and shall from time fo time whon so directed by the Callector prepare and
maintain wmphdrli-liﬁmwt plan of all mines and werkings in the said lands snd
shall sllow, any nﬂi‘m ibersunto authorized by the Government from time to lime

and al aay timnpﬂji;iminn such sccounts and amy . such plans and shall when o
required supply and fu

sh to the Govemnmen! all such information and refume

regarding all or any of the matters aforesaid the Government shall from e 1o
time require and direet
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by the lessee m liberties hereinbefore granted and the leszee shall and will
from time fo time and ot 4l times during the gaid tarm hereby granted conform to
and observe mﬂiﬁqﬂ rugnhliqn: which the lessor or his authorized agent as

3 Afueo :

LESSEE. Ao 'collector




shall not without the express sanction i writing of the
collector cut dows of ijure any timber or iraes 0n the said lands but he may clear
away bush 'Ifn'dh»'fpgmbﬂ‘lh which interfzres with any operations authorized
by these presents. -

{10) Wﬂlﬂl shall be used for any purpose ather thun mining for

slone ‘Chakkai and Telly orif they are not at any time used for the

: ﬂull-h-u at liberty 1o terminate the Tease without notice.
] Jeass ﬁi"jl'?ﬁ;I terminated in mi:w’t of the whole ar any part of
by sixn onths notice in wiiting on either side. ~.
{17y Tha oni such "“’WH“' the lessee shall have mo right to

e ! -

nnmpuslﬂ‘ﬂﬁﬁ:ﬁf kind.
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{13) Tha tiﬁ:ﬂhatm:mm cess and seigniorage payable under these

presents shall be recoverable under the provisions of the Tamil Nadu Revenus

Recovery Act, llﬂ_ﬂ[md Nadu Acl I of 1964) or any subsisting slatulory
modification therzol.

{14) htﬁ‘&-mun of the lease, to deliver up the demized premises in
such condition ﬁ'ﬂlihh accordance with the provisions of these presents suve
that the lessee ‘ _ required by the lessor, restores in manner provided by the
foregoing twmﬁm behalfl the surface of any part of the land which hus
been oceupied mﬁﬁuﬂ for the purpose ¢f/the works hereby authorized and
has not been so m

{15) Tmﬁi:[m shall ubids by the conditions laid down in the payitent
of Wages Act, 1936 (Central Act IV of 1936), the Mines Act, 1952 (Ceniral Aci

XXXV of 1952) and lndian Explosives Aety 1884 (Central Aot IV of 1884), and
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7. The hl-ﬂ:m covenamts with the lessee that the lexsee paying the
I‘Hﬂlmm the seigiioraga foe beroby reserved and observing
and pmm:ldn; lﬂ: #even) covenants and stipulations on the part of that lessse
herein | hold and enjoy the promizes, libertiss and powers
Irereby ﬂnﬂﬂmm&nﬁm witliout sny interruption by the
lessor or amy pereons vightfully elaiming wnder or in trust for him

B 1t is har * agroed botween the parties as follows:-

(1) 1F umy pa land assessment, voss or scigniorage hereby reserved
shall be unpi ¥ diys after bocoming payable (whether farmaly
demanded or fessee becomes insolvent or if any covenant on the
leszes"s part Jape d sl Ilmhpm'h'nlinnhmm.mmnﬂmyur
the sxid cases it wfisl for the lsssor at any fime thereaftsr 1o declare the
whole or any par curity deposit of Rs.1,02,700/- to be forfeited and
also 1o re-enfn sed premises or any part thereof and thereupan ihe
demises shall abs mine but withou! prejudice to the right of auy other
action of the | _ et of wny breach of nonfobservance of the lessee’s
mmmhﬁnﬁiﬂ.

muﬁmﬂhhm*wn-m-m ul liberty o remsove,
ﬁmh@nm.mm.cmnimmur

Ie Just duy of the lonse period fie., 2) - 4 -2016) and ol
engines, machinery, ﬂ articles and things whatsoever (not being building or
brick or stones), mﬂ‘ﬂulﬂ! land assessment, cess und seigniorage
and other sumy w "-' due and performing and observing tbe covemnts on

ik .' served and contained and sleo making good any damage

......

dons by such nqmtgmw buildings which shall be erected on the raid
demized pisces dmh]nm and feft thereon at the detormination of leass

shall be the wbsolute proy _I"5ifllnlnuw1rhlhﬂmhnhmudtnpwmwiu
for the same = 1 ;
Je 5 Ade = =
LESSE OR
EE

‘3
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. " granled or rengwey m'tnuhﬂﬂﬂur[ulfn

Period for whi h
of the lease, the fapgey shall be deemeq 4, be in wnlawf POUREEEion of the gyjy
wres and by shal) b 3 hmlnmhﬂduﬂhuiﬁﬁmlnhh;

i rte of the Jeggn amownt ar hig IMOuNL, a5 (e

e



T H

the affidavit from Ihl-ﬂﬁﬂlfth Collector. If the lessee iy in possession of lease

xpity 8 the period of lesse. it hall be deemed fo be anlawiul

possession of the #aid land and shall ba lisble ta b punished a2 provided in Rale
36.(A(4) of Tamil Nady Minor Minsral Concession Kules, 1959,

i. The ImmMu accounty shawing the quantities and ofher

particulars of all d from the leage hold area. and mamtain registers

,f'd
ut the qﬂr.l"fﬂ'l:!: 'F'-'_F-I-f_' ified in the Selem District Gazette Extraordinary
No. 22, duted 156-20( F*:
3. The lesu - J nd mouthly report to the Assistant Director of Geology

562006 before the 3 duy of every month.
‘distarb nearby lnbitations, building, water coarses,
3, i roads, cert tracks, fool path and ether public
f the fease hold area.

#¢ lindrance to the sdjoining pattadare ar public

e meters 1o e nearby habilation 50 meters from
fleronde, RulIEF R -9-_.::""? - & Telephone Tinss and 10 meters fo foot paibs,

village road should be 1aft while quarryiag,
9. Thl!ﬂ:%hﬂhiﬂhﬂ&ﬂtwm officer authorized

s _- ot the ares and verify records snd scconnis snd
der the ferms a5 may be required by them.
all carry out the querrying operations in skilful, rciontific
sing in view of the proper safety of the labourer
d preservation of enviroumen! sed ecclogy.
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LI, The lesses shall allow woy officer suthorized by the Distriet Collector
ﬂdhmwuﬂmtnimﬁ;hmlpuhmndmhh

Wﬂlﬂmmmuﬂnnnhnudnnmq pat the
lﬂmﬂimﬂﬁn tbove said.

12. The les hould restrict his mining operation strictly within the
i ax defined in the tketch.
ul !:. siald maintai “m‘m#w‘p mu“ﬂ“ﬂ'

survey ® lease, neme of the lessee and the lease period to the
satisfnction of oriDirectar of Geology and Mining and maintsin
it at all time e, The sign board should be in the form notified in
Salem Dismel etranedin 1y No.22, cated 15-6-2008,

14. No w I'be made within » distance of 7.5 meters of the
boundaries of th fad wren as per rule 111 of Mettalliferrous M fnos
Regulation, 1961, :

15, The s o hﬁﬂtmwmmm:wm“
rosd from fhe public be place of the quarry.

16. The los 11, at his own expense, eroct boundary marks sround the
area shown in the 8d Lo the leage dood and in which be works minerals
and at all k22p such boundary marks in good repair,

11, ‘remove, of allow removal and tramsportation of

Roughstone, Cul Muﬂlﬂlyﬁmﬁnmtwhuqnmqu
permitted oaly af tinie bulk transport permit and facsimiled desparch slips
i pendices X1 and X1 to Temil Nado Minar Minsrs]
b4 the officer authorized in this belmlf by the District
Collector. The s men in turn shall issue the facsimiled despatch ships to
- - or irmnsportation of the Roughstone, Cnistons,

Chakksi and Jelly fumishing the particulars 'ia the despateh slips spacificully
: ber, the quantity of the Roughstone, Cutstone, Chakkal
orted by the vehicle by using that dospaich slip and

[ 6




A6
the time of issue of the desputch slip to the vehicle, All the vebicler used fo
trapsporting Roughsione, Cutstone, Chakkai ani Jelly from the said lands shall be
in possession dﬁﬂiﬁh dospateh slips for the quantity of the Roughstons,
Cutstone, ﬁm svailable in the vehicle at the fimes of transportation
of the Roughstone, Cutsione, Chakkai snd Telly by the vebicls,

18. mm-uuuﬁdhm only for the purpase of quarrying
Roughstane, C Chakkai and Jelly specified in the quarrying lease. If any
0 of the mineral iz found in the arder granting the

age deed, iLis linble to be corrected st any time and the
tight whatsoever based on amy such error or wrong

lessze shall mo
deseription of fal ‘found in the order granting quarrying lesse or in the
lease deed. —

19, Tl [ 6ot qusiry stones in BLOCKS which can bé used for
polishing und

. ot specified in the leass deod is discoversd the fesses
shall ot win or dispose of such mineral withoa! obtining the permission of the
authority empo " lease for quarrying of the discovered miners] and
g r-. I the leasee Cails to intimate the Collector the

discovery ﬂhﬂﬁﬂmm-q levy euhancod ssigniorage foe upto 13
times of ordinary | ninrage fee.
eS89% is ot entitled to remove the Rosghstone, Cutstons, Chakkal
and Jelly from the said land after xpiry of the poriod of the quamying lease
granted.
22. Tho leanes sl not koep in the lease hold ares sny sngine, machinery.
plant, uﬁﬂuuﬁi&mmﬂ the expiry of the loase period amy they
duy of the Iease. ) |
23. The lewse shall not be sublet 1o snybody.

OR




47
H.Thlmﬁlmmmunhnlhﬂtvmnhlh

losges, EWWhgm

23. The lessse shall be beld rasponsible for ccideatu if sny happensd 1o he
r-mmﬂaﬂ&-ﬁmwcmmmhumhwa
responsible for this, '

28, Thll@“’h beld responsible for sl losses due to improper
working of the g N pand afler the period of lease and he shoyld pay the

it ol th m.nrl-ﬂi.pr:umi:dllnhvini If the
imount due to Gy 1% ol paid within the due date,

28 The an My amount pryable shall be recoversd under fhe
mﬂﬂmnfﬂt HEVenEe Recovery Aet, 1864,
29. In exse - ﬂrhnunrh’.lhm*mﬂudpudmul

tasion Rules, 1959 o of the condifions of the

39, The ﬂtﬁmﬂul are also subject to such further modifications,
delstion and -uﬁaﬁim "5 may be ordered by the Government from figse

of appropriate ulﬁﬂ::
2. The lessse ghal| sirictly comply with (e provisions of laboyy
legisiations suck ap- ,
'+ Mitionaus Wagsk At 1948 snd Conirai Kuten, 195
% Paymeut of Wages ASt, 1936 und Mipes Rules, 1035,
EMOn A of and Contral Rules, 1975,
4.The mﬂum&.augm (Central Aet 1V of 1884)’

&



A%
33 With regard tothe safoty of the public property the lessee is alro hersby
expressly bound by h;ﬂnu regulations of " the Muthlliferrous Mines
Regulations 1961" @:@-hmu shall be responsible for non-compliance and
vonsequential m
34, Besidus, ﬁ#m sid conditions, the lessee shall sbide by the
conditions laid mm Collector’s Salem Proceedings Roc 6072006/

Mines-A/ dl‘lﬂ'ﬂ' ) .h Tamil Nedu Mioor Minersl Concession Rules
1949, Mines and Minerals (Developmont and Regulaion) Ast, 1957 snd the
ordsrs of the Govermment, Birector of Geology and Mising sod District Collector
1o be izvued from fime to fime

36 The lesses should not employ Child Inbours in stone quarry work

SCHEDULE
: "Salem
uk 1 Valapadi
3 Name mhw ' * Masinnickenpaity
4. Name ;rmmw:um Avothiaputtanam
5. Loase poriod + Tenyoar

Fromap-q -2006 to a)- 9 2016,

BOUNDARIES

By By By By

Number in Assess North South Exsl West
_meal
Re P SNa S.No. S8 Ko B.No.

1991 | 30000 | Eeloo~- | 1990 | 1991 19911 19901
3 oy 19901 | 1991 | 199 | 19901
199/24

Tol [3000 |

LESSEE. vl co

&




18-
N mm_#i the Collector of Salem District acting for and on
bebalf of and by the wd direction of the Governor of Tamil Nadu and Thir
K.Selvikumar /0.5, Kandesamy, residing a1 197, Gokulakrishm Salai, LLC.
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Nao, 11755, VM. Nagny, Meyyanyy, Salem.
l'lll-‘li:l"llﬂw referred o

~ wk

Part ang gy Governge )
* the ﬂ;:-m-nmm ™ whigh ferm gha) Whers .-
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dhrm:f of Salem (hereinafter teferred (o as * the Collector *) seeking prant of
ql.tuqlmng tease for quartying Roughstone-Jelly/gravel in the said lands and 16 deposii
uMning waste in the said lands and has lodged with the Collector an BCcurale ma
sketeh of the said lands; N~
AND,WHEREAS, the Calbecior, acting for and on hehalf af (he Chmvemiment
has E!'J:nlnd # quarrying leage 1o the rogistered hotder and allowed him o commence
qll-ﬂll‘r_-r'lng operations For Rﬁl.tg;lmmqltﬂrfmvel i the said londs and 1 e i
mining waste therean by the regisicnsd holder;| |
AN} WHEREAS, the registered holder has deposited wiih the Lallecior, tl
sum of Rs.5,000/- mmf{lud ol State Bank of India, Salem on 06-12-2017 a5 securin
against any loss o damnge which may be incurred by the Govemment by reason u-r
uny of the said londs being rendered unfit for cultivation hy any miniig operitions

therein of the regisiersd holder or i
Y the deposit of mining waste thereg
Wil rean by the
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NOW THESE PRESENTS WITNESS and the registered halder doth hereby agree
with the ﬁm"ﬂmmt-iﬁ-thlg manner following, that is to say:.
1. The registered holder shall be ot liberty at all times during the period of the
lease to carry on mining operations for Roughstone-Jelly/grave! in the said lands in a
proper and workman like manner and 10 deposil mining waste on the said lands and
shall at all times be answerable and accountable to the Government for all aets sid
defhults by any of his nominees, Servanis or agents in carrying on such operations or
in making such deposit,
2. The registered holder shall and will on the 3 o duy of Jara ) 208
next and an the 2o’ day of ?ﬂ-h.l‘.l.lﬂ' every succeeding year during se long
. 8t he shall have carried an any such mining operations &5 aforesaid pay 1o the
Callector for and on behalFof the Government in addition to the land asscssment [or
the time being payable in respect of the said lands, Seigniorage on the minar minerals
8t the rate specified in Appendix I to the Tamil Nady Minor Mineral Concession

Rules, 1959, _
Jh.-l""" @V .-hli-i L
- ‘ "
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3. The regisiered holder shall and will keep correct accounn in such form as
the Colicetor shall from time to time raq'a'iml. and direct showing the quantities asd
ether panticulars of gl minerals obtained by the registered holder from the said lands
and also the number of persons ﬂnplnﬂ;:l in carrying on the said mining operations
thezein and shall from time 1o time when o direcied by the Collector prepare and

and Mining, Temil Nadu from (ime 1o time and at any fime to examine such accounts
and any such plans snd shall when so required supply and furnish | such
information and relurns regarding all or may of the maer aforesaid as the
Government shall, From time 10 Lime, require and direc,

4 The registeted holder shall and will at all fimes afiow any officer authorized
by the CommissionenDirestor of Geology and Mining, Temil Nadu in that behall' w
Ehter upon any part of the said lands where any mining operations may be carried on
for the purpose of inspecting the same,
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permanently fence or fill in &1 such abandoned pits and excavations there in as the
 Collector shall require to be so fenced or filled in, and in case the registered holder
shall fail or neglect to restore any such land which he ghall be required to restore 1o n
sisle fit for cultivation or 1o 30 fence or (il in any such abandoned pil, or excavation
which he shall be required toso fence, or fill in them and in any such case, it shall he
taw(ul for the Collector 1o 80 restore any such lands, or &5 the case may be 1o so fence
m'ﬂllnymnhpiunlii'tﬂﬂlhlﬂﬂuupuuurﬂmruﬂ}nmdhmdmudmlpﬂy
the said sum of Rs.5,000/ so deposited in or towards the cost of so doing and 1o
deduct ﬁmmemﬁ@qﬁmu&mmumrarmma
mmuulmnwmmﬂmmmmmuumh:n
mdﬂdmﬁlﬁrmmﬂumnrﬂqmﬂnlmnmnhmm
cover the cost of such restorstion of fencing or filling in or to meet thirty times the
Mmm“mwumumuMlmmme
3y resortfo civil sourt.
i h __""Inuhamimuumymuhnufmmmum
respect of any n-fihtuﬂ‘ inds which shall be rendered unfit for surface cultivation
by the carrying on -ul'ﬂ[y.-'m\'llt_lguparluqm or by the deposit of mining waste, unless

thirly times the asscssment thereon has slready been deducted under the preceding
clouse.

. The registered holder shall not assign, lease or part with the possession of
the said lands or any part thereol for the whole or any part of the said term withoul
previous mtimation in writing 1o the Collectar. =

IC. If the registercd holder does mot intend to carry on mining operations
himsell, but intends to leage oul the right to do so lo another person the registered
holder and his lessee shall entsr into an sgreement with Government binding
themselves jointly and severally to nccept the conditions and stipulations herein
contained which agreement shall be in the form set oul in Appendix V 1o the Tamil
Madu Miror Mineral Concession Rules, 1959,

1, All llndmm ond Seigniorage payable under these presents
shall be recoversble undsr the provisions of the Madras Revenue Resovery Act,
1864, &s il they were arrears of land revenue.

12, In the cven of any breach by the registered hiolder by any of the conditions
of this agreement, it shall be lawful for the Government to levy enhanced Scigniorage
or for the Collector 1o give notice in writing Lo the regisiered holder of his intention

i I
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o cancel these pm‘wbmpm the same shall sand cancelled hut without

Imﬂumwﬂmmmﬂmmumthwmmin

mﬂmyw-ﬁmwhwhﬂmwmmq
13. Any notice to be given to the registered holder mavbe addressed 1o his last
mnmwmﬂﬁn-mmmm»-wumummm
Mhmdulymﬁhmﬂmmm
i4. deqﬂhud%uﬁmﬁ;ﬁ:mmin
Mafmm-mnrmmmmmmﬂumpmnr
“ﬂmﬂmmmﬂﬁiﬁﬂugMWmnlmpwmlnf:hcﬁmh:mrnw
mmmunuﬂi!:'_' '_'"'ﬂamb:.r.uummﬂninmrhlllbuduiduhyu:
Ca T"'wmdm In ecese the registered
: Isfare not satisfied with the decision of the
and Mining, the ‘matter shall be referred to the

13, The registeted Nolder shall abide by the conditions laid down in the
payment of wages Act, 1936 ( AcLIV of 1936), the Mines Act, 1952 (Centrul
At XXXV of 1952)and the Indian Explosives Act, 884 (Central Act [V of 1884),

16. (1) The lesse period shall expire on the aftemoon of 28 %day or
:Iw*f;uu f:rqulmh;ufmvd and the lease period should cxpire on the
alternoon of 2.9 day of J-*ﬂw}_, 2023 for quarrying of Roughstone/fjelly. The
lense shall mlhmﬁﬂmﬂnrhmﬂunmhmmmﬂwuu

(3) The lessee shall send monthly report 1o the Assistant Director of Geology
and Mining, Salem furnishing the particulars of the quantities of minerals quarried,
transparted cic.,

{(4) The lessee shall not disturh nearby habitations, buikdings, water courses,
banks of water tanks, rivers, trees, roads, car tracks, loot path and other public
properiies while ql.llnﬁi'_@h the lease hold area

(5) The lessee shall not cause hindrance to the adjoining pattadars or public
while quarrying in the leasehold area.

i
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(6) A safety distance of 300 meters 1o the nearby habitation, 50 meters from

the roads, railway and electric and telephone lines and 10 meters lo footpaths, village
road should left while quarrying. .

mmum'Mummunmwmwmummnmmm
the District Collector in this behall of any other officer authorised by the State
Government in this behalf to inspect the area and verify records and aesounts and
furnish such information under the terms s may be required by them.

{8) The Ium—:ﬁﬂmr out the quarrying operations in skilful, scientific
systematic mmtﬁhvmﬂhmn{ny of the labour eonservation of
mimumdnﬂtr&m&ﬂmmﬁlmlnﬂ

(9) The 1%% any officer authorised by the District Collector and
Commissioner of O }ilhh]mmﬂupmmmmﬂlrupmrwﬂm
purpose mentionsd in ec and (8) sbove and also carry out the directions
issued to the mmﬁn’#hwmnu suthorities.

(10) The ghoul muim his mining operations swicily within the
permitted ares as defin

(11} The { msintain at his cost proper sign boards indicating the
Survey Number, years of the lease, name of the registered holder and the lease period
tos the satisfaction of the District Collector/Commissioner/Director of Creology and
Mining and maintain it at all time st the quarry site,

(14} No uumlﬂ be made within 2 distance of 7.5 meters of the
boundaries of the permitied area as per Regulation 111 of Meualliferrous Mincs
Regulations 1961 :

unmmwmmmmmmmm approach road
from the public road 1 the place of the quarry.

(14) The lesses shall, at his own expense, erect boundary marks around the
mﬂmhﬂwphﬂmﬁﬂmﬂulmmdmdmmmmmmh
mh“llﬂmnﬂiﬁnﬂhﬂpn:hhﬂdﬂmuhmmmimmr

{lS}Mhﬂﬂﬂlmﬂﬂnﬁ and trunsportation of Roughstone-
Jelly fgravel from the sres, were quarrying is permitted only after obuining bulk
mmmimhmﬁiwmsmmmm;mmbﬁmAMm
%11 and X111 1o Tamil Nada Minor Mineral Concession Rules, 1959 from the aflicer
suthorised in this behalf by the District Collectar. The lessee or his men in tum ghiall
issue the Tacsimiled despitch slips 1o the vehicles used for removal of transportation

T.J.J--*f N @
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of the Roughstene-Jelly/gravel fumishing the particulars in the despatch slips

. specifically Inlhﬂq_h wehicle aumber, the quentity of the Soil allowed to be

transporied by the vehicle by using that despatch slips and the time of issue of the

dupﬂ:hllipmmﬂﬂﬂ:.hﬂh?dﬂdnmu ﬁ:rnruupuﬂhglhum

Jelly/gravel from the said Iands shall be in possession of individual despatch sli

for the quantity of the Roughstone-Jelly/grave! available Inlluuehlu:l:!lllthc

times of transportation of the Roughstone-Jelly/gravel by the vehicle.

" (I6) The lessee shall wso the said lands enly for the purposes of quamrying

gravel sp fied in the quarrying lease. I any emor or wrong

néral is found in the opder granting the quarrying lease ot in the
lease deed, ilhllﬁi e mdlllnrliumdlherm‘umd holder/lessee

rig isoever based on any such emor or wrong description of
ler granting quarrying lease or in the lease deed,

T _"wiﬁdhﬂuhuﬂndhdlwulnuﬁﬂnd
dispose of such mineral without obtaining the permission of
0 grant lease for quarrying of the discovered mineral and

orage fee. If the lessce fails 1o intimate the Collsctor the

dm:muyuimhmwﬁhﬂhwﬂhh;pmnddﬂﬁnfmﬂ:h!:urd&mww
of the mineral, the Colleclor may levy enhanced ssigniorage fec upto 15 times of
ordinary seigniorage fee.

(1%) The lesses is not entitled 1o remove the Roughstone-Jelly/gravel from
the said land afler expiry of the period of the quarrying lease grantad,

ilﬂmtm:ﬂ'wkwhuulm:hnldmﬂlwmahu.mﬂhwm
plmhuﬁdnﬂﬂﬂuﬂﬁ:lﬂhmmﬂthnmwnfﬁthmpﬂindmdﬁw:hﬂr
be removed on the last day of the lease.

' (20) The lease shall not be sublet to anybody.
m}mhﬁnﬂmdﬂmwﬂmﬁwmmmm

Inun,u‘myirmn-rﬂ-hr_hhtumhg.

(22) The lessee shall be held responsible for accidents if any happened to the
labourers and other while quarrying and Government shall not be held responsible
for this.

(23) The lessee shall be held responsible for all losses due o improper

warking of the quamy during and afier the period of lease and he should pay the
penally to be levied for this.
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{24) Simple interdst st the rate of 24% per anoum shall be levied, if the
amount due to Government is not paid within the dee dale.

. (25} The wrrears of any smount paysble shall be recovered under the
provisians of the Tamil Mads Revenue Recovery Act, 1864,

(26) In case of breach by the lessee or his transferee or assignee of any of
Tamil Nadu Minor Mineral Concession Rules, 1959 or of the conditions of the lease,
the Government / the Commissioner [ Director of Geology and Mining / the District

Collestor without prajidise to sy other panalty which may be imposed in respect off

such breach, may cancel the lease afier granting an opportunily of hearing Lo the said
person. ' :

" (27) The terms und eonditions are also subject to such further modifications.
deletian and tddilhrl-ﬂ:i'ﬂhuu may be ordered by the Government from time 1o
e, = - '

(28) The lessze shall comply with provisions of labour laws applicable to
quarries/mines, Any contriVention of this provision shall atirnct legal proceedings of
appropriate suthority, -
(29) The lessee shall sirictly comply with the provisians of labour legislation’s
such a5 : : )
l. Minimum Wages Act 1948 and Central Rules, 1950.
1. Paymeni of Wages Act 1936 and Mines rules, 1955.
3. Equal Remuneration act and Central Rules, 1976.
a.hmymmmanmﬁn@_

ubagmp, andmags e, mduls uhiob Ferfub ad gumh v

s, sk

5 CuspQurgsssds s s Mok Gube alpuesangmfi.i w G Guh

Ganedn( s i Gan mofg Uren L seiu GuamEii

(30) With regard to the safety of the public property the lessee is also berehy
cxpressly bound by the relevamt regulations of “the Menalliferrous Mines
Regulations 1961" and the lessee shall be responsible’ for non- compliance and
consequential eventuality,
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(11) Besides, the above said conditions, the lessee shall abide by the

conditions lnid down in District Collector’s Salem Procecdings Roc 5212016/

Mines-A/dated 30.11.2017 in Tami! Nadu Minor Minersl Concession Rules. 1939,
Mines and Minerals (Development and Regulation) Act, 1957 and the orders of the
Government, CommissionerDirector of Geology and Mining and District Collector
to be issued from time to fime.

{32) The lessee should not employ Child labours in Roughstone-Jelly/gravel
guarry work.

(33) For the purpese of caleulation of stamp duty article No.35 (a) (TV) of the
stamp wcl, 1% of Nﬁf&% amount of Rs.18.28,750/ for Roughsione/Jelly

mdﬂuwllrﬁl‘u_"‘ ment for Five years [s. 370/ and security deposit amount
of Bs.5.000/ were taken inlp ace:

{34) The Five quarry lﬁm period starts -from
tre. 2 day of. Toswars 2018 il ande:on the, 28 ey of .2 2023
and the three years fi Vel i

Tewwe mmm’hm 23" dayof.... J'nua-ew-}..zun

(35) The lmdu.;qnu_:gmnﬂ-ﬂthnplmw all the conditions stipulated’in the
cansent of the Tamil Nadu Pollution Control Board, Salem.

(36) Instruction o foliow all the conditions impossd by Swie Lewcl
Environmentsl Impact  Assscsment Authority in  their letter No. DEIAA-
DIA/TN/MIN/T253/201 7-SLM-EC.No.0572017 dated 16.1.2017.

Special Condition.

1. Mo hindrance should be caused to the adjscent patiadars and public.

2. A safety distnce of 7.5 meler fo be maintained the adjocent paita lands & 10 meter
umﬂmlmm

3. The applicant should fence the anca with barbed wire fencing for the applicd arca

4 The pillar post shall be firmly grounded with concreic foundation of helght nat less
than 2 metres with a distance betwesn two pillars shall not be more then 3 metres,

5. The lesses should not quarry stone blocks for using polishing purpase.

6. Child Inbourer should not be engaged.
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SCHEDULE
1, Nume of the District : Salem,
2. Mnme of the Taluk ' : Valapady.
3. Name of the Village ¢ Maesinaickenpatty
4. Name of the Sub Registration District : Ayothiyapattinam
5. Lease Period Five Years
From30 -0 | -2018 1029 .9) -2013
Sun Exient Area  BOUNDARIEE |
Number | in Assess | Nonh | South | Eamt Wes
hectares | By By By By
SNo. | SNo. | sNa. 8.Na
- 19471 1991 19ay] 199413
19912 (o730 | and s
: - 189426 190726
[ Towl | 0.73.0

IN WITNESS %F Tmt, D.Lavanys W/o.Selvakumar, Door
No. 141155, V.M.R Nagar, Meyyanur, Salem-636 004 the registered holder and Tt
Rahini.R-Blujibhakare, LAS,, District Collector, Ssiem meting for and on behalf and
by the order and direction of the Governar of Tamil Nodu have hereunto sel their

hands.,

" o’ Yl
'{.v-,‘.fs
" SR o
LESSEE SALEM.
Signed by the ubove _ Signed by the above
named in the presence ofs- named in the presence of-
| Subhshbumay L ¥ fowePhe
o e
1 g, DEPUTY DIRECTOM,
fﬂ“”"‘-‘dﬂ‘:%' nq:';. of ;j:mm? Mining
ovemany ALEH,
Salerm-¢3¢o0r - '
2. m.JRhve 3. ‘jﬁ:{,ﬁﬁ
o - Mith e s winvaen - tm afl ?‘;‘-’uﬂj'ﬂwﬁ
L
8-Whs, fibniyeppan o ilesh 0305 Skniumg. -
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CERTINICATE UMDER SECTION 42 OF THE INDIAN STAMP ACT 1880 =

lmwﬂm-muthmmmmwmmmﬂwm;mmmar
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Sub: TNPC Board — Indusiries - Me.Gird Sahajanya Projects , SF.No.188/10,
Masinaickenpatti Village, Vezhappadi Taluk, Salem Disetrict — Directions for the
closure and disconnaction of power supply to the unit under Section 33 A of the
Water (PECF) Act, 1974 as amended and under Section 31 A of the Alr (P &
CP) Act. 1881 as amended — Orders lssued -reg,

Ref: 1. Procs No F.114Z8LMIDS/DEE/TNPCB/SLAM/WAAIZ018 dated D8/04/2018

2. Proc. No.SLM1507/0S/DEE/SLMMWEARZ020 dt. 01.07.2020
3. IR No. : F SLM1507/0S/DEE/SLM2020/dated 10/08/2020

The unit of Mis.Girl Sahanfa Projects | SF No.139/10, Masinalckenpatt Villags,
Vazhappadi Taluk, Salam District has obtained Consent i Opemate of the Board vide
referenca 1 cited.

The DEE, Salem vide reference 3™ citad has furnished report that the unit was
inspected on 27.08.2020 by the TNPCB officials and during Inspection the following
observations wers mada:

= The unit has provided excess crusher machineries and also provided M-Sand
without obtzaining consent to establish of the Board.

« The unit has noi*pa'wﬁ:lﬂd Alr Pollution conirol Measures such as tin sheet
enclosure to the [aw crushar, vibrator, VS| and CMR erusher.

» The unit has not provided water sprinkler to arrest fugiive amission.

* The unit has not covered the conveyor belt lo arrest the dust emission

s  The unit has not provided compound uﬁl:'_nr[nd net around the pramises

+ The unit has not provided adequate green belt

= The unit has nof disposed the trade effluent generation from M-sand saciion on
land without proper treatment.

In view of the above violations, Show cause notice was issued to the unit under
both the Acts vide reference 2™ cited.

Further, the unit has not replied to the Show causa notics issued nor ractified
tha defects mentioned In the Show cause notice, The unit was again Inspected on
(05.08.2020 by the TNPCE officials and the following chsarvations were made;

+ The unit has established an edditional new crusher adjacent 1o the existing stone
crusher uni! thereby viclating the B.P Ms No 4 dated 02.07.2004 and It I8 In
‘operation.
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TAMILNADU POLLUTION CONTROL BOARD

« The unit has installed a new sdditional crusher and M Sand unit without consent
to establish and operate of the Board. -

« Tha unit has provided M-Sand unit without obtaining consent to establish and
consant 1o operate of the Board.

« Also, the unit has not provided Air Pollution contral Measures such as tin sheet
anclosurs to the jaw crusher, vibrator, WSl and CMR crusher to the consent
axisting crusher and it is in operable condition.

« Tha unit has disposed the trade effluant from the M- Sand section into the nearby
sione quarmy.

« The unit has not provided proper effluent treatment plant to the effluent arising
from the M-Sand unit. Trade efluent s stored in quaries and recycling in the M

sand process -
+ The unit has not provided water sprinkler fo amest fughive amission
+ The unit hes not provided compaund miMndhat :ma.mﬂthn premises
« The unit has not provided adequate green belt

in view of the Sbois, the DEE, Salem has racommended for the issue directions
for clesure and disconnection of pawer supply to the unit. under section 33A of the
\Nater (P&GP) Act, 1874 a8 amended and ssction 31A of the Alr (F&CP) Act, 1981 as
amended ' N

in the light of the above said facls, it Is decided in exercise of the powers
conferred Undar section 33 A of Water (Prevention & Control of Pollution) Act, 1974 as
amended and undar section 31 A of the Air (P & CR) Act 1881 as amended to issus
diractions for closure and disconnection of power supply to the unit.

Mow thersfore, in exercise of the powers conferrad under seciion 33 A of Water
(Prevention & Contral of Pollution) Act, 1874 sa smended and under ssction 31 A of the
Air (P & CP) Act, 1081 as amended, It is hereby directed that the unit of Mis.Girl
Sahajanya Projects , SF.No.188410, Masinsickenpattl Village, Vazhappadi Taluk,
Salem District shall ba closed with immediats effact. '

This order of closure and disconnection of power supply is Issued by the
Chairman as per the delegation of powers issued by the Board vide BP.Ms.No.B
dated 11.03.1954.

The raceipt of this proceeding shall be acknowiedged.

Sdi-
Chalrman
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MWs.Gir Sihl] a Projects |
SF.No.188/10, Mamlnhanpatﬂ Village,
Vazhappadi Taluk,

Salem District — 636 103

Tha Eupﬂ'ﬂﬂﬂhg Engineer, [TANGEDCO/ Salem EDC 4
K.N_Calony P.O
Sslem District - B’&E 014

The Assistant Engineer,
A.Pattinam/est TANGEDCO,
@/135 b, ﬂu:ﬁdllﬂm Main Road,

Mﬂainﬂha .ﬂm:ruﬂy'nplﬂh'm
Salem- ﬂ;‘;\ﬁ 103

Copy to .e.

ﬂwﬂhm:nlb:mh B T
Salem District.

The Joint Chief Enviranmental Englneer (M),
Tamil Nady F‘ulhﬁmﬂ-mhmﬁwrﬂ”ﬁ'ﬁﬁ'

No.8.4th Crogs m&mdhnmn Road,
Fairands,

Salemn - 636 016,
The District ;
Tamil Nadu F'un!!ut!nn - oard.

Slva Tower, PuatEq:Hu 457, Ne 11278,
Meyyanur Main Road.

Salem - 6356 004
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Sub: TNPC Board - Industries - Mis.Girl Sahajanya Projects 8F.No.188/10,
Masinalckanpati] Village, Viazhappadi Taluk, Salem District — Direction far
disconnection of powar supply to the unit under Sectian 43 A of the Water
{P&CP) Act, 1874 as amendsd and under section 31 Aofthe Air (P & CP) Act,
1881 as amended - Orders issued -reg.

Ref: 1, Proceeding No: TH/TNPCE/E. 01452 1SLMAWEAI2020. 1 Dateg. 07.10,2020
2. Memo No. SE/Comm/EE 3/ Assistant Enviranmental Enginger -1MTNPCBdD
320:2002 dt4.12:02 from the Chairman, TNEB 1o Superintending Enginesrs

of all electricity Distribution Circles, TNEB

LR

Tamil Nady Pnﬁ.ﬁl:hr_p -I:_:up_ﬂ'nl !nm'i ﬂnﬂrm the provisions of Water {Preventian
& Cantrol of Pollution) Act, 1874 and te Alr (Pravention & Control of Pollution) Act,
1681, As per section 33. A-of the Water. (Prevantion & Control of Pallution) Act, 1974 as
amended in 1888 & section 31 A of the Air (Brevention and Coniral of Pollution) Act

1881 as amendad’ | 1987 the Board is empowered to Issue directions for closure,

In this connection, a copy of Board's proceedings first cited is alsg enclosed in
Which directions have besn issusd undsr seclion 33 A of the Water (Preventicn &
Contrel of Pollution) Act, 1674 a3 amended and under saclion 31 A of the Air (P & GP)
Act, 1881 as amended for closure of the Unit of Mis.Girl Sahajanya Projects
SF{No.188/10, Masinaickenpatti Villaga, Viazhappadi Taluk, Salem District, in view of
fha [ & &lated therain.

II". % is hereby further directed in exercise of the powers conferred undar seation
33 A Of the Watsr (Pravention & Cantrol of Pollistion) Act, 1974 and under section 31 A
nfthﬂur (P & CP) Act, 1887 that the power supply to the said unit shall be stopped
with immediate effact

The raceipt of the procoedings shall be acknowledged and the action faken n
this m'rgum &hali also be Intimated to this office earfy.

Encl. As shave.
Sdi.
Chairman
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To

1.

The Suparintanding Enginaar, TANGEDCO/ Salem EDC |
K.N.Colony P.O,
Salam District - 6368 014

The Assistant Engineer,
A Pattinam/West TANGEDCO,
B/135 b, Cuddalore Main Road,

Masinaikenpatty, Ayothiyapattinam,
Salem- 636103

The Ocoupier,

Mis.Giri Sahajanya Projects ,
5F.No,198/10, Masinaickenpatti Vilage,
\azhappadi Teluk,

Salem District — 638 103

Copy to:

1.

The District Collestor, e
Salem District.

The Joint Chief Enviranmental Enginesr (M),
Tamil Nadu Pollution Control Board, Saiem,
Mo.8 4th Cross Strest, Brindhavan Road,
Faidands,

Balam - 836 018,

The District Environmantal Enginear,

Tamil Nadu Pollution Control Board, Salam,
Siva Towar, Post Box Nao. 457, No 17278,
Meyyanur Main Road,

Salem - 536 004

Spare

POLLUTION PREVENTION PAYS

i

oy g@*“’

For Chairman



BEFORE THE NATIONAL GREEN TRIBUNAL, SOUTHERN
ZONE, CHENNAI

Application No- 211 of 2021 (SN)

P Palaniappan
S/ o Ponusamy
Meenangudi, Masinaikenpatti Post
Salem - 636 103 Applicant
e -
The Ministry Of Environment,
Forest and climate change,
Rep BY its Under Secretary
3d Floar, Prithivi Block,
Indira Paryavaran Bhawan,
Jorbagh Road, New Dielhi-110 002 and others Respondents
t File i
SLNo | Date Description Page hos
1. | 22092006 License - Survey No.199/1 E
p ¥ 30012018 | - License Survey No199/12 23-44
T 07102020 | Closure Order cum Disconnection of 549 |
| Power Supply To TANGEDCO
Dated at Salem 30t July 2022 M /s Rm. Venkatesh

Umayal

Counsel for 14% Respondent
Mob-94444-04780

verkmanickl@gmail.com



